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Applicant (o) | -~ Bespondent (s)

Shri V, Sridhara Murthy & anr V/s JIhi:Polt Master General, Karnataka Circle, B'lore

To :

' o Tha Post Master General
1« Shri V, Sridhara Murthy 4 Kn:n::lkl c1r:10
‘ i alors - 560 001 ' -
2, Shri G. Manjunath wemgRlecs '
: .~ 5, Shpi m,.S. Padmarajaiah
(S1 Nos. 1 & 2 = ooy Central Govt. Stng Counsel
High Court Building
Postmen

Bangalere - 560 001
General Post Office (GPD) M

Dr B.R,.Ambsdk&r Veedhi
Bangalors - 560 001)

3. Shri B, Vesrabhadrappa
Advocats
31, 'Guru Krupa'
Srikantan Layout
High Grounds ' :
Bangslore - 560 001 ¢

,Subject ¢ SENDING COPIES OF ORDER FRSSED BY THE BENCH

Please find enclesed herewith a copy of mom/snx/mnnxmm
passed by tRBis Tribunal in the above said appii Ei%n(s) on 10-7-89
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALDRE BCNEH, BANGALORE.

DATED THIS THE TENTH DAY OF JuLY 1989,
Presents Hon'bls Shri Justice K.S.PUTTASWAmMY es VICECHAIRMAN
Hon'ble Shri L.H.A.REGOD es MEMBER(A)

CONTEMPT PETITION (CIVIL) NO. 69 and 70/1988
( in A.No.477 & 478/86 )

1.V.Sridhera Murthy,
2.G.Manjunath,
(both the applicants working e+ Applicants,
as Postman in General Post Dffice,

Vidhana Veedhi, Bangalore)

- (Shri B,Yesrabhadrappa .. Rdvocate)

The PostMaster General,

GCeneral Post Office,

Vidhana Veedhi,

Bangalore 1. : e Respondent,

(Shri M.S.Padmarajaiah .. Advocate)

This application has come up today bsfore this

Tribunal for erdars, Hon'ble Vice Chairman made the following:
OR DEE

Petitioners by Shri B.Vserabhadrappa.

RESpandinbs by Shri M.S.Padmarajaisah.

In these petitions made under Section 17 of tha
Administrativs Tribunals Act of 1985 and the Contempt ec
Courts Act of 1971 (CC Act), the petiticners have moved this
:Tribunal to punish the respondents for not implementing an
order made in their favour on 10.9.1986 in Applicatjion nos. 477 &
478/1986.

2, Prior to 26,3.,1986 the petitioners were working
ac Postmen en daily wage basie, When their services were .

terminated or sought to be terminated, they &approached this
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Tribunal on 26.3.1986 in Applicstion nos. 477 & 478/1986
praying for diverse relisfs, which were resisted by the
respondents., On 10.9.1986 a Division Bench of this

Tribunal consisting of one of us viz Hon'ble Shri L.H.A.Rego,
Mamber(A) and Shri Ch.Ramakrishna Rao, Member(l) disposed

of them in these wordsg

® Shri B.Vesrabhadrappa, counsel for applicant, and
Shri M,Vasudeva Rao, counsel for respondent, present.

b
Shri Veerabhadrappa sq&%%s that the applicant hae
been working since 1983 on daily wage basic as Postman
and his name is borne in the muster rpllj that the
applicant appiehends that his services may be terminated
8t any time by the respondent and issusd to restrain
tha respondent from terminating his services,

Shri Vasudeva Rap has raired & preliminary ebjection that
thie application ie not maintamable, since neo ordsr

has yet been passed to the prejudice of the applicant;
that the services of the applicant are utilised anly when
any particular postman is absent from duty and as such,
he ie not paid deily, but enly on such occasions whan |
he is given work; that as on date, there is no ground
for the applicant to ventilate any orievance and the
@pplication may therefore be di=miesed,

True, the cause of action for the applicant to move
this Bench could arise only when an order ic passed by
the recpondent removing the name cf the applicant from
the muster roll. But such en ordsr is not likely to be
passed, since the aspplicant submits that no written
order was issued by the respondent &t the time of assign.
ing duties of postman to the applicant. The submissicn
of Shri Vasudeva Fac, howsver, is that the applicant
has failed to report himself daily at the C P 0., with
the re=ult that it has not been poseible to assicn any
work to him. We, therefore, direct the applicant to
report for duty within 15 days from the date of recsipt
of this order in the office of the respondent and seek
zscignment of work.

we are informed by Shri Vasudeva Rao, that there are =z
few others like the applicant who have also to be
considered for the purpose of work being assicned to
them. In view of this, we direct the respondent to open
& register, if not already done, setting cut thersin the
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ily-wage workers, including the
borne on the muster rolls without any
formal orders pointment in the erder of their
seniority, taking into account the dates on which they
werse Tirst taken en duty as reflected in the muster
rolls, If any postman is absent on any particular

day, and 1f ths daily wags workers, like the applicant,
are pressnt, they may bs alloted work in the order

of their inter se seniority, detsrminsd on the basis of
the muster rolls as already stated.

Shri Vesrabhadrapps submitts that the casa of the
applicant should be considered for absorption in
regular vacancies of postmen, in view of the dacision
of the Supreme Court in RATANLAL v. STATE OF HARYANA
(1985 (4) SCC 43). Counsel also submits that their
wages should bes determined not in the manner prasently
done, but @s laid down by the Supreme Court in
DHIRENORA CHAMOLI v. STATE OF UTTAR PRADESH (1986(1)
SCC 637), and SURINDER SINGH V.ENGINEER=IN-CHIEF, CPWD,
(1986(1) SCC 639 ).

The respondent is diracted consider the case of the
applicant in tha light of the aforesaid rulings,
within two months from the date he is taken back in
sarvice, on the muster rolls and assicn work to him.

names of all
applicant, who

The application is accordingly disposed of, ®
In pursusnce of these directions, tha petitioners have been
restored to duty., The dirsction of this Tribunal tc that
extent Pully stands complied. Shri Veerabhadreppa does naot
dispute thie position.
3. Shfi Veerabhadrapp contends tﬁat the
direction to the respondents to open a register had not
been complisd by the raespondents. Shri pPadmarajaiah,
has placed before us a register opened by the respondents
in compliance with the directions of this Tribunal,
4. We have perused the Register and shown the

|

came to Shri Veerabhadrapps. e &re of the view that the
direction of this Tribunal to open a register stands complied.
Se In the last but 2 para of the order,

thers ie a direction to determine the wages payatle in
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conformity with the rulings refarred teo Lﬁ that paras,
Shri Veerabhadrappa contends that in the terms of the
rulings referred to therein the patitionsrs were entitled
for arrears of back wages alsao. Shri Padesarajajah dhpﬁtu
the corrsctness of this contention,
6. We have carefully sxamined the direction of
this Tribunal on this aspect. Wes are of the view that the
direction on this aspect is capable of mere then one
construction, 1If that is so, then we cannot punish the
respondants for understanding the diraction in their own
way and regulating the same in that way,
7. In the panultimate para there is a direction
to consider the czase of the pestitioners for abserption
within a period of 2 months from tha date of receipt ef
the ordar,
8. Shri Pedmarajziah explaining the various
difficulties encountersed by the department, orne ef which was
the striking down the recruitment Rules and framing new
fules, prays for another 2 months’ time to sxasmine the case
of the petitioners and pass @ppropriste orders in accerdancs
with the directions of this Tribunsl, extracted earlijer,
de considar it proper to grant this raguest of Shri Padma=
rajajah and drop these Contsmpt of Court Precesdings,
ressrving liberty to the petitioners to approech this
Tribunal if they ere still aggrieved with the same.
9. In the light of our above discussion, we
make be following orders and directionsg

8) We grant another 2 monthe time from this

day to the respondents te consider the cases
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of the petitionerd/and pass orders on the same

% of 2

in terms of the penultimate paraﬁord-r made by
this Tribunal in A.Nos.477 & 478/1986. But in
the mnanuhiho we drop these Contempt of Court
proceedings egainst the respondents reserving
liberty to the pat;tion-ra to approach th;s
Tribunal if they are still aggrieved by thtl%

orders t%Pc made by the resspondents,

b) We direct the parties to bsar their own
costs,
)
&d - Sd—
VICE CHAIRMAN \9‘\7?"\« MEMBER oy .9
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